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The respondents are yet to file

written statement. Further four weeks
time is allowed to the respondents to
file written statement as a last chance.

List on 17.12.2002 for orders.
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The Hon'ble Mr, Justice D.N.
Chowdhury, Vice~Chairman.

The Hon'ble Mr, S.K. Hajra,
Administrative Member.
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. The respondents are yet to
file written statement. As a last chance
further four weeks time is allowed to
the respondents to file written statee
ment. Bist on 17.2.2003 for written

‘statement.

Member Vice=Chairman

3 Present ¢t The Hon'ble Mr. Justice D Ne
Chowdhury, Vice~Chairman.

The Hon'ble Mr., S. Biswas,
Administrative Member.

The respondents are yet to
 file written statement though time
granted. On the prayer of Mr. S.Sengupta,
learned counsel for the resporndents
further four weeks time is allowed to
file written statement as a last'chanCEv
List on 11.3.2003 for written statement
and further orders.
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Order of i{'the Tribunal

Mr.B.Co.Pathak, learned Addl.C.G.5.C.
appearing on hehalf of Mr.S.Sengupta,
learned Standing counsel for the Railways
who is sfaid to be on beresawment, stated
that writtén statement is going to be
diled by the respondents within a short
time.agd ]n that view qf the matter, the
case may be posted for headng on 28.4.2008

In the meantime, the parties may
exchange the pleadings. '

‘J(v_/i\,/
/ice=Chairman

28.4.2003 Heard Mr. D.C. Kathl;ﬁazarikaa

learned counsel for the applicant and
also Mr. Be.C. Pathak, learned Addl.
CeGe8+Cs for the respondents,

Let the matter be listed for
hearing before - the 3ingle Bench on

18.5.2003.

Vice~Chairman

-

23.5,2008 Mr. B.C. Pathak, learned Addl.

CeG.S.C, appearing on behalf of xkm Mr,

S. Sengupta, learned counsel for the

. respondents prays for adjournment., Prayer

 is allowed. List again on 2,6,2003 for

 hearing{ |
Vice<Chairman

3 Heard counsel for the parties.
Hearing concluded. Judgment delivered

in open Court, kept in separate sheets.
The application is disposed of in

terms of the order. No costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

A. / RXR. No. 116 af 2002k

N

Smti.Giri Bala.Barman & anetheﬁ.; . . . . .APPLICANT(S).

Dr.D.C.Kath Ha%arlka, Mr.A.Verma, Mr.R.Das & ADVOCATE FOR THE

* °M&.M.Das. APPL ICANT(S).

- VERSUS =

Union of .India & OtherSe . - « « « « « . o -RESPONDENT(S)-

Mr.S.Senqupta, Railway Standipg.Counsel, . ADVOCATE FOR THYT
RESPONDENT(S).

i

THE'HOF‘BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE

.

1. Wherher Reporters of 1bcal papers may be allowed to see

 the

judgment ?

2. To be referred to the Reporter or not ?

3. ertler their Lordships wish to see the fair copy of the

Juﬁgmen+ ?

4. Whéthcr the Judgment is to be c1rculated to the other
Benches ?

Judgment delivered by Ho'ble Vice-Chairman. L/\\///~\\//

DATE OF DE CISION 2,6,2003,....... "
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 116 of 2002.

Date of Order : This the 2nd Day of June, 2003.

THE HON'BLE MR JUSTICE D. N. CHOWDHURY, VICE CHAIRMAN.

1.Smti. Giri Bala Barman

W/o0 Late Mon Mohan Barman
Village:- Nayta Mara

P.0:- Tilakgaon

P.S.:- Bongaigaon

District:~ Bongaigaon (Assam).

2.Shri'Bhabesh Barman

S/o Late Mon Mohan Barman

Village:- Naytamara

P.0:- Tilakgaon

P.S:- Bongaigaon

District:- Bongaigaon (Assam). . « « Applicants

By Advocates Mr.D.C.Kath Hazarika, Mr.A.Verma, Mr.R.Das &
Ms. M.Das.

- Versus -

1. The Union of India
Represented by the Secretary to the
Government of India
Ministry of Railway
New Delhi.

2. The General Manager
N.F.Railway
Maligaon, Guwahati-11
Assam.

3. The District Electrical Engineer (W)
N.F.Railway, New Bongaigaon
Assam.
4. The Chief Personnel Officer
N.F.Railway, Maligaon, Guwahati-11
Assam. . « « Respondents.

By Mr.S.Sengupta, Railway Standing Counsel.

ORDER

CHOWDHURY J.(V.C.):

The issue pertains to compassionate appointment in the
following circumstances:
1. Late Mon Mohan Barman was working for gain as Khalasi
under the respondents. He expired on 8.1.1973 at Bongaigaon
while he was working as such leaving his wife Smti. Giri Bala
Barman i.e. applicant No.l. The applicant No.2 is a posthumous
son of. Late Mon Mohan Barman. The family was provided with a

pension of k.60/- p.m. w.e.f.8.1.1973. According to the

contd./2
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applicant No.l, she moved the authority for compassionate

(1]
N
.o

appointment, but the authority did not act on it in time. The
applicant also referred to one of the communication dated
9.6.1989 issued by the Railway authority expressing its
enability to consider her case for appointment on compassionate
ground on the ground of limitation. The applicant No.l
thereafter also pursued : the: subject ..' for her appointment
or appointment for her sdn. Failing to get appropriate remedy
from the Railway authorify, the applicants now moved this

application for a direction on the  respondents for
compassionate appoinfment.

2. The Railway authority in the written statement did not
dispute the féct that the husband of the applicant No.l died in
harness but at the same time it expressed its inability to
consider her case at a belated stage. It seems that the
applicant No.l moved the authority from time to time. The
Mazdoor Union also one point of +time took steps for
compassionate  appointment of the applicant No.l vide
communication dated 11.4.1988. By communication
No.EL/E/257/Q/1/ dated 9.1991 the Distriét Electrical
Engineer(W), N.F.Railway/New Bongaigaon also forwarded her
appeal to the authority, where he mentioned about illeteracy
and ignorance of the applicant. The officer also prayed foi
sympathetic considefatio of the case of the applicant because
of her destitute condition and financial strain.

3. I have heard Mr.D.C.Kath Hazarika, learned counsel for
the applicant and also Mr.S.Sengupta, learned Railway Standing
counsel for the respondents. I have also perused the policy
decisions referred to by Mr.S.Sengupta. Guidelines, no doubt,

indicated as to the time limit of five years from the date of

© occurance. Guidelines guide and principles binds. The same

guidelines also indicated that 5 years period is not absolute.

. Power is given to the competent authority to relax the same in

a fitting case subject to the approval of the Ministry.

Contd./3
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4.Considering the facts situation of the case I am of the

opinion that ends of justice will be met, if a direction is
issued to the applicant to make appropriate application before

the General Manager (P), N.F.Railway, Maligaon, Guwahati-11.

Accordingly, applicant No.l is directed to submit a fresh

application before the aforesaid authority narrating all the
facts and circumstances for compassionate appointment to
provide relief to the destitute family within one month from

the receipt of the order. If such application is made, the

respondent authority shall consider the : case of either of them

for compassionate appointment with ampathy keeping in mind the
hardship of the family as well as the spirit of the guidelines
in the facts and circumstances of the case and pass appropriate
order as per law. It is expected that the respondent authority
shall act with utmost promptitude and take appropriate steps
for compassionate appointment of either of the applicants
within a period of six months from the date of receipt of the
representation. |

Subject to the observations made above, the

- application stands disposed of.

There shall, however, be no order as to costs.

( D.N.CHOWDHURY )
VICE CHAIRMAN
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(An application under Sedtion 19 of the Central
Administrative Tribunal Act,1985)

Title of the case : O.A.NO, . ”é /2002,

Smti.Giribala Barman & another ... Applicants.
| ~Versus-
The Union of India & others ... | Respondents.,
I NDEX
S1.No. Annexures . Particulars | o Page
B -1 % v -l
Barman, died on 08.1,1973, ’
2. B esn A copy of the orders dtd.

64 6% 21,3,75 issued by F.A & /67017 18 /9%
Chief ®Exmim Accounts X0 g/
Officer,N,F.R1ly.,Maligaocn, /f '
Guwahati.

- !
3. C A copy of the order datd. L 7623 /
9.4.75 issued by Accounts . \
Officer. '

-

4, D,E &.F A copy of the representation :
%§ Gtd. 2.9,1985, 32.3.1987 ana &4 <506

the, detter atd. May,1994. & 20-A N

5. GH&T A copy of the forwardlng
L letter dtd., 8.4.87, 11.4.88 L7 £, 52/9

and impugned order dto.
9.6.89,

6. J A copy of the forwarding '3()
' letter dtd. 9.91, passed -
by the Respondent No.3.

7 ‘ K A copy of the school certifi= 31 ;
cate bearing $1.No.2085 dtd. L
10.8.,2000,
Filed by -
Dated : §. /11 LA 003 _ J‘Louv? hury Qan
®
Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:::
GUWAHATI BENCH

Q. Ae NO,o (/6 /2001,

- BETWEEN -

1, Smti'G%ff_Efii_Eigffz
S/o Late Mon Mohan Barman
Village - Nayta Mara

- P,0. Tilakgaon

- P.S. Bongaigaon

District - Bongaigaon (Assam).

+ 2o Shri Bhabesh Barman

S/o Late Mon Mohan Barman

Village -~ Naytamara,
P.D. Tilakgaon

P.S. Bongaigaon

District - Bongaigaon (Assam)

o AND=

1, The Union of Indiav .
répresented‘by the Secretary to the
Government of India,Ministry of Railway,
New Delhi, '

2, The General Manager
N. F.Railway,

Maligaon, Guwahati-11,

Assam,

Contdeecees?
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3. The District Electrical Engineer(W)c'
- N.F.Railway, New Bongaigaon,
Assan.

4, The Chief Personal Officer,

N.F.Railway, Maligain,Guwahati-11,

Assame.

 R8spopdents,

1, The particulars of the order against which this

application is made 3=~

The application is made against the foliowing

order &=

The Chief Personal Officer, N.F.Railway,

Maligaon, Guwahati i.e. Respondent No.4, passéd the

order vide No.586E/Bi/I (é)MU Pt.1/1064 Dtd. 9.6.89

in Reference to the lettérs issued by the Respondent

No.3, vide letter No.EL/E/25§/8/1/1427 dt. 29.7.88 &

EL/E/257/Q/1/620 at. 11/12,5.89 wheXeby the respondent

. ' No.4 had rejected the prayer made in the - representation
. ’ ‘ k& 2. .2evd,

Dtd. 2.9.85 and Dtd. 31.3.87oby the Applicant No.,l1 for
{ ' her appointment on compassionate ground due to death

of her husband while her husband Late Monomohan Barman

(Khalasi) was in service under the respondent No.3 only

oo on the ground that her case was time~barred (Annexure-I).

2, Jurisdiction of the Tribunal -

The applicants declare that the subject

matter of the order against which they want redressal

Contd. L R 3
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is witﬁin the jurisdiction of the Tribunal.

- 3. Limitation :-

The applicants declare that the subject
matter of the order against which they want redressal
is within the limitation prescribed by the Central

. Administrative Tribunal Act, 1985,

4, Facts of the case :-

.
1

. #xEx
4.1, That the applicants are the citizen of India

and a permanent resident of Assam and as such entitled
+o all the privileges and safeguards under the cong-

titution of India.

4424 That the husband of the applicant No.l and
the father of\the applicant No.2, Late Monmohan Barman
-was a Khalasi, renderea his service under respondeﬁt
No.3 who died on 08.01.i973 at Bongaigéon while he
was in service. Their said husband/father had a clear

records of faithful service, offered to the nation in

the establishment of the respondents.

Copy of the death certificate of Late

Manomohan Barman is annexed herewith and

marked as Annexure-3a,

4,3, - That the applicants beg to state that after

the death of their husband/father Late Monmohan Barman

Contd.....-4
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(Ex.Khalasi), the respondents had sanctioned family

pension of Rs.60/~- only a month to.the applicant No,1 with

effect from 8,1.73 vide order No.Pen/Elec/80 Dtd. 21.3.75
issued by the F.A., & Chief Accounts Officer; N.F;Railway.’
Maligaon,Guwahati for which necessary arrangement had
been made by the Accounts Officer,Assam vide order
No.D/Pen/4454 Dated 09.04.1975 and issued P,P,0, Be it
stafed here that, the respondents had granted Family
Pension to the applicant No,l1 after lapse of two years
i.es from the date ofvdeath of the husband of the said
applicant.The humble applicant No.1l for tﬂé first time

disclosed and made a requggt the respondents to save the

bereaved family from starvation on 1.9.73.

Copy of the orders dtds, 7.11.73, dtd.21,3,75

Dtd.1.9,73 and dtd. 9.4,75 are annexed herewith

Aand marked as Annexure~B‘81.82.83 and C,.

-~ -

4,4, That after the tragic death of Late Mommohan

'Bapman (Ex-khalasi), the welfare officer of the N.F,

Railway, New Bongaigaon had taken active part and
adopted remedial measures by guiding the illetarate
poor lady like your applicant but the welfare officer.
did not advice the applicant No,1 to submit a represen-

tation in a particular format before the respondents

for her appointment on compensionate ground.The

\

applicant No.,1l, who read upto Class VI, failed to
submit her applicétion for appointment on compénsionate

ground due to. her illetaracy and ignorancy in time..

But when it was come to her knowledge about such Scheme

she preffered the application dtd. 22 2.9.1985 and

31.,3.1987 for the said relief. Moreover, the respondents

ContQeeee .-
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who should also duty bound to offer appointment immediately
in pursuance of such welfare scheme had deliberately and
wilfully misquided the applicant for which she failed to
do so in time, Such refusal e is not ogly a refusal of '
social and'econcmic justice but also disregarded of such
existing welfare scheme, lunched for distress family. It
may further be stated here that the applicant No.1 also
moved an appeal petition before the Deputy Minister, for
Health & Family Welfare, Government of India, New Delhi-
110011, the then the said Hon'ble Minister wrote a letter
to Union Minister for Reilway, Government of India, Rail
Bhawan,New Delhi on May, 1994 vide D.O.N0.2221 DM/H&FW/VIP/
94, But no action has been taken up by the Railway Autho-
rities for hér appointmént on compassionate ground. In

this contextAyour humble applicant sﬁbmitted her last
representations on 2.2.,2002 but till date no fruitful
result come up w.e.f. her/her son appdimtment on compa-
ssionate ground. : - \‘
| The copy 6f the representations dtd.2.9.1§85
31.3,87 and the letter dtd.May, 1994 and

representation 8td,2.2.2002 are annexed

herewith and marked as Annexure=D.E.&F.Fl.

4,5 That the applicant dated 31.3.1987 had been submitted
by the applicant No.1 beforethe,Resbpndent No.2 through
Respondent No.3 which had been forwarded for consideration
of the prayer made by the applicant No.l1 in her said

representation vide office NO.EL/E/227/Q/1-630 dated 8.4.87

v

Similarly the general Secretary,N.F.Railay Mazdoor .

Union, Pandy,Guwahati had made @ representation dated -

contde.

oélekatéLK,- B aormaa



. gtd. 11.4.88 before the Respondent No.x 2 for grant

of relief in favour of the applicant No.l in persuance
of the refelence letters issued by the Respondent No«3

vide No.EL/E/227/Q/1/7883 dtd. 13.9.85 following by

" reminder vide No.EL/E/227/Q/1-630 dtd. 8.4.87, but the

Respondent No.2 did not pay any heed on such applications
for giving appointment on compansionate ground to the

poor widow, illiterate and innocent lady.

Ultimately the Reiipondent No.4 vide order
No.586/E/81/1 (W)MU Pt.1/1064 dtd. 9.6.89 had rejected
the prayer of the applicant No.l on gfound of time
factor in referance to the letfér N@.EL/E/ZS?/Q/1/1427

. dtd. 29.7.88 & EL/E/257/Q/1/620 dtd. 11,12.89 issued

by Respondent No.3.

A copy of the forwarding letter dtd. 8.4.87,
11,4.88 énd impugned order dtd. 9.6.89

are annexed herewith and marked as

Annexure - G, H & I, o

|

4,6, ~ That the applicant begs to state that the

Respondent Np.3 after rejection of the prayer of the

applicant No.l, again forwarded ané appeal petition

for reconsideration of the case of the zpplicant on

 social ang economic5ground-vide office No.EL/E/257/8/1/

dtd. 9,1991, but the Respondent No.2 remained

silent for passing of gny order in favour of the

. Contdeecese?
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applicant No.1 on the ground of social and economic

" justice without any earthly reason, -

2 copy of the forwarding letter dated

9.1991 is annexed herewith and marked as

Annexure=dJd,

4e7 | That the applicanf No.1l begs to state that
the applicant No.l is now 45 years ©ld and her only
son Sri Bhabesh Chandra Barman i.e. applicanf No, 2 (
_is now 27 years 0ld as per his échool certificate dtd.
; i 10.8.2000 and who is an educated unemploYed youth, So,
| from the aboveupoint of view the applicant No.2 who
is now leaving'with his mother i.e. the applicant No.1,
has been suffering lot due pre-matured death of‘hié
\father and also not offering service to his mother by
the_Railway authorities immediately after the death
of his father in persuance of existihg welfére.scheMe
with the Respondents. Hence, for fhe above reason the

Railway authorities may now, after service in favour

of the IFPATBIEEZRRXNBE2Y¥ applicant No.2, -

A copy of the school certificate bearing
S1.No.2085 dtd. 10/8/2000 is annexed

herewith and marked as Annexure-K.

GROUNDS

(a) The impugned order dtd. 9.6.89 had been

P made by the Respondent No.4 is ex-facie-illegal in ‘

‘] . - l Contd.....e



‘as much as the same is passed without considering the
action of the welfare officer 80 enthrusted for giving
suggestions, advise, instruction in regarded to the

welfare of the distrace family. N

(b) The impugned order dtd. 92.6.89 had been
passed by the Respondént No.4 against the appliéant

No.1 which had violétéd the object and policy of welfare
scheme so lunched by the Railway authority in'regarded

to appointment on compengionate ground.

(c) The impugned order is bad in law because’
the Respondent No.4 had denied social and economic
justice in favour of the applicants which is the norm
for administration of justice. The applicant No.; was‘
not'aware of such welfare Scheme when her husband died.
in course of employment and the respondent did not
educated‘about the availability of such scheme with
| them neither directly nor‘through its wélfare office.
Hence, when she came to know about such scheme in her
personal capacity she applied and~épprogched before
the competent authority. Besides, this, when her husband
died your Applicant No.l was prggﬁant and gave birth

of one male child after the death of‘her said husband

who is Applicant No.¢ d»f this application.

(a) The applicant No.l read upto Class VI.
After the prematured death of her husband Late

Monmohan Barman while in Railway Service i.e. on

Contdeeess?
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.on compensionate ground. Apart from this the welfare T

New Delhi-11 on May, 1994 to the Union Minister for o

T

-9-
- S
8.1,1993 the applicant No.l was pragnant and gave . t
birth a male baby for which due to her illeteracy ‘ .‘j*

and ignorancy as well as compelling-circumstances‘had

"forbidden her to move a representation for appointment

officer failed to make proper guidence for grant of
aforesaid relief as the applicant disclosed her hardships
for the first time on 1,9,1973 (Annexure-B )e '

(e)  The impugned order dtd. 9.6.98 md had been
passed against the,applicaﬁt w;theut,application of
mind and which contravened the mandatory provision

of the constitution of India,

N ~

(£) +  The said order is apperantly illegal, founded

on.malafide and colourable exercise of power as -

because no opportunity was granted to defend the
applicant on the ground of limitation for showing

sufficient causes. Hence, the impugned order dtd.

9.6;89 had been passed without due dilegence and care _ii

4

and igvidlation of principle of natural justice. ' .
\ T .. ;

(g) '~ The applicant made an appeal petition before
the Respondent No.l after rejecting her prayer by the
Respondent No,4 vide # Order No,586E/81/1/ (w)MU Pt.I/1064’
dtd. 9.6.89, ﬂhich was duly forwarded by the Deputy

Minister for Health & Family Welfare, Govt.of India, .

Railways Goverrmment of India Rail BhEvan, New Delhi,
\

contd‘ o s .10

s



but her said application has not been considered by
the Railway.authoritiesrwithout any earthly reason X
till this date and this action of the Resbondents is
B¥xEkxd denial of the privilages and protection granted
by the Constitution of India., Hence it is not disputed
that the Railway authority gave up their liabilities
for taking welfare megsures in favour of the applicants

after lossing of their bread winner,

5. %M GRCUND FOR RELIEF WITH LEGAL PROVISIONS :

5.1, ‘For that malafide, discrimination, haragsment
being the foundation of the impugned order No.586E/81/
1(W)MU Pt.1/1064 dated 9.6.89 passed by the respondent
No.4 is not maintainable in the & eye of law because
there is a denial of social and economice justicg as
enshrined in the constitution of India and such right
cannot 5e taken away indirectly. Hence, impugned order

is liable to be set aside and quashed.

5424 For that the said impugned order against the
applicant is not only illegal, arbitrary but also a
grﬁss violation of thé principles of natural justice
and administrative fair play because neither the
respondent nor the welfare officer had given any advice
or suggestion'about the existence of welfare scheme
s0 launched for providing'compassionate employement
to one dependent of an employee dying in harness and
hence impugned order is liable to be set aside and

quashed.

Contdeeseell
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536 For that it is submitted that the said

impugned order dated 9.6.89 was passed by the respondent.

No. 4, whimsically, arbitrarily, unilaterally and in

gross violation of the provision of Articles 14 and 16

- and hence liable to be quashed and set aside.

S5¢de For that after passing of the said impugned

" order the innocent, illiterate and poor widow lady i.e.

applicant No.l again made a»representgtion,through

t+he Hon'ble Deputy Minister for Health & Family
Welfare, Government of India, New Delhi - 110011 who
also recommended and forwarded vide letter D.O.No.
222/ (H:g“iv.w/vxp/% dated May,1994 to the Hon'ble
Union Migz;ter for Railways, Government of Indig, Railv
Bhavan, New Delhi., Which is still pending without any
érder and this action has infringeé the constitutional
right of the applicant, So denial of constitutional
right is a denia; of jﬁsfiCe and hence impugned order
is liable to be set aside and quasheds and also_further
direction is necesséry for implementation of welfare
scheme in favodr pf the either to applicant No.,l or
the applicant NOuW 2 i.€. only son of the deceased
person. As‘becaﬁse the requiremenf of compassionate

appointment cannot possibly be givep a go-by.
. . b

6. DETAILS OF REMEDIES EXHUSTED :

The applicants declare that she has exhusted

" the departmental remedies by filing representaﬁi:ggand

Contd.....12
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there is no other alternative remedy open to them

except by way of filing this application,

7¢+ MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
QOTHER COURT 2~

The applicants'further déclare that she has
not previously filed any applicafioh, writ‘pefitidn or
suit regafrding the grievances in respect of which this

‘application is made before any court Or any othe; Bénch
of this Hon'ble Tribunal or any other authoriff nor any
such%applicatidn, wri£ petition or suit is pending

before any of them. . ‘

: 8. RELLEF. SOUGHT FOR 3=

Tn view of the facts mentioned in paragraph

4 above, the ampplicants pray for the following reliefs &=

. ;nstant application may please be admitted,

records, be called for and on perusal of the same and

he,ring the parties on the cause or causes, that may

be shown may be pleased to grant the following reliefs 3-

(i) to set-aside and quashed the impugned
order vide order No.586 E/81/1 (W)MU Pt,I1/1064

dated 9.6.89, paésed py the respondent No.4.

(ii) direct the respondents for providing

compassionate appointment to one dependant

Cont@eeesel3
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of thegmployee dying in harness under the

gbligation +o act in terms of the avowed

oﬁjective of social and-economic justice as

enshrined in the constitution of India. Which

had been denied due to the inaction of the

welfge officer as entrusted to provide proper
. guidance in regard to weiz welfare scheme

so launched for distress family.

(1ii) Cost of this application.

(iv) any other relief of reliefs to which
the applicants are entitled to and as the
Hog'ble Tribunal may deem fit and proper
under the facts and circumstances Of the

case.

9, INTERIM ORDER PRAYED FOR -

Pending disposal of this application the
applicants pray that'nécessary.directign may be made
to the respondents for providing compassionate appoint-:
ment to one dependant of the employee ‘dying in harness‘w
in pursuance of the forwarding and recommendation of
the Hon'bie Welfare Minister For Health & Family
Welfare Government of India, New Delhi - 110011, vide
official letter No.D.O.No,222/IM(H.n.F.W)/VIP/94 dated
May,1994 to act in terms Of thexavowéd objective of
social and economic justice as enshrined in the cons-

titution of India.

Contdeessl4
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10, PARTICULARS OF THE I.FP.O.

(1) No. of the I.P.0, 8¢ 425780
(ii) Dated 25 '&'R00/.

(1ii) Payablé at G.P.O. Guwahati.

11, LIST OF ENCLOSURES 3=
. .

As stateg in the index.,

VERIFICATION

I, Shri Bhabesh Barman, son of Late Mon
Mohan Barman, aged about. 28 years, resident of village
Naytamara, P.O. Tilokyaon, P.S. Bongaigaon in the
Distriét'of Bongaigaon, '(Assam) do hereby solemnly
verify that the stat?ments made in paragraphs 1 to 11
are true to my knowledge and I have not suppressed any

material facts.

Place 1o Jussid Jhabeck, Brimasy.

Date - Signature



Mw_ A'

‘ Fdrm No=10

Government of Assam,
Public Health Department

Death Certificate

This is to certify that the following particu;
lars are collected from o;iginal record of regiétratioﬁ
of 5idli Primary Health Centre, Mougza - Block/
Muﬁicipality<-‘Sidli, district - Bongaigaon in the

Stéte of Assam.

Name - Late Manmohan Barman.

‘Male/Female - Male.

Date of death - 08~01-73. Caste - Indian

Place of 8eath - Permanent amddress Laytamara

Re istratidn-No.115
Father/Mother/ S

husband's name- Late Matilal Date of Registrat10n.08 09.¢
Barman.,

Permanent address
of residence 3= Vill - Laytamara

P.0, -~ Tilokgaon
District - Bongaigaon.

Signature Of .e.s.ssscauthority 34/~ Illegible
' : signature of Chief Engi-
~D@gsignation - , ~ neer.
Date -

N.B. 3= In case of death, any description regardingv
registered cause of death will not be disllosed.

- X -



ANNEXURE =
NORTHEST FRONTIER RAILWAY '

NO, PF/Fs/EN/73/Ele. (W)  Dated Pandu, the 7.11.,73

To,
The DEE/WELNBQ
‘Northeast Frontier Railway

Subs- Final Settlements with Late Monmchan Barman Ex ¥h,

Ref 2~ Your No. E/PC/MM Barman/FS/U22I of 18/9

1. Please note that the S.R.P.F, Contrlbutory/Non-
Contributory account of the above named has been closed
and balance with interest amounts to BSe 4se Nil,

2. Please note that the Speciai 'Contribution to
Provident fund of the above named amounts to R, ... Nil

3. Please note that 90%/50% of ﬁle SeR,P.F, assets
of the above named with interest amounts to Rs, ...

4, From the above mentioned amount 8 , .. Ni_l
v Wi&lheld for os e Nil s e 0 RS. N’?-looooot
deducted as per 1list belo seeeeo

® 0 ® 0 8 09 000 e see

5 Arrangement has been made to pay the

unpaid B, 256'30 in cash through pay Clerk/by money order
less commission/by cheque on .

to the address of the party in present of as per MOP as
per letter of authority submitted by the party.

( on box)

For Financial Adviser & Chief
Accounts Officer Northeast
Frontier Railway, Fandu,

1. Copy to Smt Giribala ‘Barman C/0. Bari Ram for
information, ' '

Contd.. 2/-



The amount is payable to Barman on his own behalf an
behalf of his minor children as mother and as natural
guardian/as defacto guardian nominee Vill, Nayati Mara,
P.0, Bangaigaon, ‘ N

2. The Chief Cashier, Pandu or the pay Clerk ....evees
eeesseeses May be centacted for any delay in receipt

of the amount ouoting reference to A.B, No. 39 Ns F, ofv
29,10,%4 included in C 07 MNo.

8d/~ Illegible,

For Financial Adviser & Chief Accounts
Officer

Northeast Frontier Railway, Pandu

DI Goalpara (Assam)




| 18-

| oY
| | /
ANNEXURE = g
Office of the 7
: FA & CAO ‘
| \ ~ , Northeast Frontier Railway
| | MALIGAON $3 GAUHATI- II
No. Pen/Elec/80 ' Dated - 21,3,75.
$ To
: DEE (W) /NBQ
Sabs= CGrant of pensionary Benefits to Smt, Giri
Bala Barman W/O, Late M,M, Barman Ex-khalase
Ref s E/?C/M Barman dt, —Z .?5 Barman Ex-Khalachi
It is for your information that
1. D.C,R,G, payments amounting to Rs, 632/= ,
A.Has been passed for payment vide A,B.Mo. 13 PEN,
Dated 15,3,75 and CO. 7 No, 0700006 PS Dated 200375
2, Out of the sum of ks, 632/~ A 'sum of RSeeee has
been withheld, a sum of B, 300/- has been recovered
and arrangement has been made to pay the net amount
of B, 332/- to the payee by M,0., less commission
as per mode of payment. Farticulars of
recoveries are shown below s
Flood adv, ks, 300/-
For F,A.& CHIEF ACCQUNTS OFFICER
N, F, Railway, Maligaon.
Cop.y for information to -
1. '
2. CPO (Badget)/MLG
3, Shrimati Giri Bala Barman C/0. Bhri Mati Lal Barman
Vill, Naytamura P,0, Basugaon Dist, Goalpara.,
9)} she will kindly contact the C.C./N,F,Rly/Maligaon in case
j\(\\ ol of any delay in receipt of payment quoting AB No. & Co
ﬁ\,, . 7 .No, with date as cited above, ,
w&““a ¢ w“‘b |
! / ‘ S84/~ Illegible,

For F.A., & CHIEF ACCOUNTS OFFICER
N.F, Radlway, Maligaon,

P
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ANNEXURE - &

Authority for payment of family pension by the Railway
2Accounts Officer to the Accountant General through whom
nension is payable
Office of tﬁe

Fa & Ca0
, Northeast Frontier Railway
Registi;%d with MALIGAON ss: GAUHATI=- 11 .

No. Pen/Elec/30 Dated 21.3.75
gite]

The Accountant General,

Assam, Shillong.

Sir,

I am to forward herewith a copy of the family
pension application with the orders of the sanctioning
authority, and my accounts enfacement, to the grant of
family pension of R&. 60/~ Rupees Sixty only a month to
Smt, Giri Bala Barman, W/O. late Manmohan Barman, EX.=-
¥halasi, under DEEO (W)/NBQuith effect from 8,1,73 the eigh-
téi/ day of January nineteen hundred and seventy three.

4

only a month to the life of the widow or until she is
rematwied vhichever is earlier, The right kxd ¥ hand
thumb and finger impression, specimen signature of the
pénsioner, her thoto, her permanent address, and-last pay
certificate are enclosed,

I am now to request you kindly to arrange the
) L[V LV
payment of the family pension noted above from,Kokrajhar
The pension payment order may be 1ssued as early as possible

under advice to the Payee ML, o@-ﬁau

The pension is debitable . to this Rly. Rev, Abstt, 'N'
under Grant No, 16,

No. portion of pension has been commuted,

Contd.,. 2/~ -
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the payee is being informed at the following address s~

Snti Giri. Bala Barman

C/0. Shri Mati Lal Barman,
vill., Naytamara, P.C., Basugaon,
District Goalpara,

No adhoc increase on family pension is admissible,

Please acknowledge receipt,

Yours faithfully,

For F.,A, & CHIEF ACCOUNTS OFFICER
N.F. Railway, Maligaon.

Encld s= As alove,
Copy to le CBO/Budget , Maligaon,

2. DEE(W)/NBQ

3, hrimati Giri Bala Barman C/0O, shri Moti lal Barman
village Naytamara P,0. Basugaon Dist, Goalpara,
REEENXS S
¥ che is requested to refer to A.G/Assam/chillong in
case of any delay in receipt of payment quoting
authority No, _
with' date as cited above.

S8/~ Illegible,

For F,A., & CHIEF ACCOUNTS OFFICER
N.F, Railway, Maligaon,

LI N J




To, _
The Divisional Qgfficer,
NuFaRlyJ Akburduar Jne

Dear Sir,

Subs= Final Settlemsnt with Lat.Man.Mohan
Burman Ex. Kha. Under DEE{Y)/NBO.

Ref := Your L/No. PF/FS5/184/73/APDI/DEE/Y
dated 17.7.73.!

An amount of Rse! 262.D0 was passad under
your aboveg lettar is connection with the settlemaﬁt
dues of my Late Husband Late Mon, Mohan Barman and a
money order was sent to me. It is lasarnt that the
mongy order has been raturned by postal authority

without giving any informatien to the undersigned,

Under the above facts, I yould earngstly
request you to send the amount after deducting monay

order commission and thus savad a bersaved family

4

from starvation,

Thanking you,

Yours faithfully,

( Giri Bala Barman.)

Dated the 1st Sept/73. R&/Q. Mati Lall Barman,
Vill, Naytamara,
P«0. Basugaon,
Diste~ Goalpara (Assam)ﬁ

Copy to post Master/Basugaon for information, He is
requaested to let the undersigned the reason of rgturning
~the money grder without giving any information to the

: 'i}J&} undersignead,
- aset

|
{

|
l

Yours faithfully,

-

N S T
oA ¥ m%ﬁjm“’



ANNEXURE = C |

S.Y, 154,
Sse Paragrarh £36, M, S.0.(T)=Vol-I )

OFFICE OF THE ACCOUNT WT GENERALS
ASSAM MEGHALAYA: ARUNACHAL PRADESH
AND MIZORAM SHILLONG (793001 )

No. : Dated

From s~ Office of the Accountant General,

Assam, Meghalaya, etc,
chillong.,

THE TREASURY OFFICER, THUBRI,

sir,
I am to forward herewith P,P,0,No, NFR/SF/344

in fawvour of Smt, Giri Bala Barman , W/0O, Late Mono Mohan

Barman aged to request that the pension's portions of the
order may be made over to him/her after obtaining his/her
signature 'ori the disburser's portion after you have sa‘ci-.
sfied yourself of his/her identity and payments noted
on both the portion as they are made. The slip

bearing the left hand thumb and finger impression of the

pPensioner is enclosed,

It the pensioner wWwishes to draw his/her pension

through an authorised agent, the pensioner's portion the

 pension payment order may on the application by the pens-

ioner, be sent to the authorised agent through registered
post provided the latter has executed a bond of Indemnity

to refund everpayments, A written acknowledgement of the

Contd.. 2/-
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receipt of the pensioner's portion of the pension payment
order should, however, e obtained from the pensioner

through the Agent for record,
Please acknowledge receipt,

Yours faithfully,
S3/=

No. DPen$/4414 Dated 9th April 1975
Copy. forwarded to =-

Srimati Giri Bala Barman, W/O, Late Monomohan Barman
Government pensioner, He/she should appear before the
Treasury Officer, Lhubri, to receive payment, If however,
he/she wishes to be exempted from appearing in person to
receive his/her partion of the pension payment order and to
draw his/her pension th'rough an authorised Agent, he/she
should apply to that effect to the treasury Officer through
the Agent, vho should have executed a bond of indemnity to
refund overpayments, In the latter case, the pension payment
order will be sent to him/her through the Agent.

¢/0, shri Mati Lal Barman,
Village~- Nayatamara, P.C. Basugaon,
District Goalpara

88/- Illegible,

Section Officer,
2/4

NOTE := In cases vwhere P.P.C. is issued with the stipulat-
ion that no payment is to be made until an intimation to

the effect that has been produced to the Accountant general's

received from the Accountant General as required under
second sub para 313 of M,S,D, (T) Vol I the same may be in-
dicated suitably at the endorsement to the pensioner,

. ,_..L.-h,_* _‘\’..*,
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To, o
The General Managsr (P), N.F.Rly., Maligaon,

Through DEE/W/ NBQ.

Sir, ,
Subs= Appointment on compassionate ground,

‘1 the Qidou of late Man Mohan Barman, a
Khalasi under ASS/m/ws/mbq under the administration
control of DEE/W/NBQ beg to inform you the follouing

feNlings For‘sympathetic consideration and early

order pleasa,

That my husband who been working as Khalasi
under ASS/M/WS NBQ expired on 8.1.73 lsaving beghind

his widouw and minor son, That, thers is none to look

after me and my son,

' Finding no alternative way, I have been com-
peelad to wyaste your valuable time with a raquest to

appoint me in any class 1y catagory under youf kind

control,

AS regards my educational qUallflCatlon and

fitness for the post I beg to state that 1 read up to

Class 1V, I am a young yidow of 32.years of age yith

- sound health and good physiquas

May I therafors pray and hppe that your honour

would bs kind enough to appoint me in any Class 1y

category and thus savad a bersavad Famlly from CrlSlS.

w) | ﬁ, : nay @od blass you,
O Dated, Basugagn Yours faithfully
A N ’
} v§¢hl 2nd Sept/85 sd/- Giri Bala Barman,

c/0. mati Lal parman
vill Naytamara,

Pe0.~= Basugaon,

Disty Kokrajhar, Assam,
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To,
The Genaral Manager (P), NeFeRly.,
maligaon, Guuwahati - 11e
Through DEE/W/NBQ.
Sir, _
Subs- Appointment on compassionate ground,!

Ref:- My application dt. 2.9.85 and remindar
dt. 220‘9.’.‘86.‘

wiﬁh'due respegct I have the honour to lat
you know that my first application dt. 2.9.85 was for-
varded to you under DEE/W/NBQ's L/No.ELfE/227/q/1/7883
dte 13.9.85. But so long nothing was heard from you

as yat,

Now, .on personal appraach, APO/NBgs has
verbaly told me that my case is morae than 5 years old
for‘uhich this case cannot be done from NB§, because,

my case requirgs GM's approval,.

Under thedrcumstances, you are forvently
requzsted kindly to approve my case and provide me
with a job so that my family can survive from the

- cluster of ruin,

Trus copy of my previous application dt,-
2.9.85 is also enclosed hersuith for your rgady

refargnce pleassg.:
With great hopes

Yours faitkfully

. sd/ Giri Bala Borman
@nclo : One trus copy C/0. Late Man Mohan garman,

Dt. 31."3.'87.' C/O. mati Lal Bal’.‘man,
Vill, Naytamara,

P.0. Basugaon,
Dist., Kokrajhar, Assam,
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PABAN SINGH GHATOWAR

DEPUTY MINISTER
FOR HEALTH & FAMILY WELFARE
GOVERNMENT OF INDIA
NEW DELHI - 110011,

May, 1994,
Dear shri Jaffer chariefji,

I am forwarding herewith copy of an appeal f;:'om
‘Smt. Giri Bala Barman, widow of late 3’1&1 Monmohan Barman,
Ex-Khalasi under District Elemtrfical Engineer (W), NF -
Railway, New Pongaigaon praying for her appointment in

any Group 'D' cost on compassionate grounds,

Since the tragic death of her husband in 1970
Smt, Barman has been approaching the Railway authorities
for her appointment on compassionate grounds but without

any success,

I shall be grateful if you could have the matter

Considered sympathetically.

With regatds.

Yours sincerely,

sd/

Encl s as above, ( PABAN SINGH GHATOWAR )

sri C,K,Jaffer Sharief,
Union Minister for Railways,
Government of India,

" Rail Fhavan,

New Delhi,

Copy to @
- Snt, Giri Bala Barman, ‘

W/0. (Late) shri Monmohan Barman,

Ex-Khalasi, Office of District Electrical

Engineer (W) NF Railway, New Bongaigaon

83/~ Illegible,

(V. NAIR)
FIRST PA TO DM,
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Annexure-F1

Dated=2-2-2002,
To,

The General Manager (P) N.F.Railway,
Maligaon, Guwahati-11.

Subs- Appointment on compasdicnate ground.

Sir,

. With due respect and humble submission,We beg to
state that we are the widow and son of Late Monomohan :
parman (Khalasi) who died in herness on 8,1.1973 at

Bongaigaon during the course cf his employment,

That sir, it is the rule of the Railway department

that whenever an employee of department dies in hermess

his next of kin are entitled to seek employment in the
same department on compassionate ground and so nyself
and my son have made joint representations so that any

one of us can get appointment on compassionate ground..

. That sir, your rejection of my prayer for
compassionate appointment vide order dated 29,.7.88
and 11.12. 5.89 has placed at the garb of poverty.

Wnder the circumstances , we ¥ fervently pray to
your good office to kindly consider my case for compa-
ssicnate appointment at an early date. So that we can

lead human life with dignity.

Yours faithfully,

Sd/~- Giribala Barmen,
and Bhabesh Barman.

it .
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N, F, Rr:lil WavVe

NO. EL/E/227//1-630
Dated 8/4/870

Tos @M(P)/Maligaon,

Subs-~ Application of smt, Giri Bala Barmaﬁ
W/0 late Man Mohan Barman, Ex: Khalasi under DEE/'
W/NBQ for appointment of class IV rost on |
Compassionate Ground,
The above application dated 3.1,3.87 submitted by amt,
Giri Bala Barman, W/O Late Man Mohan Barman, Ex. Khalasi
under ASS/M/WS/NBQ regarding appointment in any Class-IV
Category on compassionate ground is forwarded herewith
for your consideration please.

In this connection it is mentioned that her previous ,
application in Original along with the death certificate
of her hushand was forwarded under this office letter

. No. EL/E/2271/a/1/7883 dated 13.,9.85 which may please be

referred to,

DAs- Two applications
: DEE/W/NBQ,

Copy to s- Smt. Giri Bala Barman, W/O. Late Mon Mohan

Barman, Ex. Khalsi, C/0. Mati Lal Barman,
vill,- Naytamara, P.O, Basugaon, District
Kokrajhar, Assam for information.

sd/~ Illegible,
DEE/VW/NBQ,
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Mu/c/10/88 ) ' ©11.,4,1988

o,

The General Manager (P),
N, F, Railway, Maligaon.

Dear Sir,

Subs= Appeal of Srimati Giri Bala Barman,
W/0. Late Manmohan Barman, Ex, Khalashi,
DEE(W)/NBQ for appointment in Group 'D'
rost on compassionate ground,

ghri Manmohan Barman, Ex, Khalashi, DEE(W)/NBQ
died a premature death on 8,1.73 leaving behind the widow.
- and a son on her lap. The widow has submitted an appeal
for her appointment on compassionate ground in Group'D!
post, Her appeal has also been forwarded to you vide BEE
(W)/NBQ's letter No. KRL/E/227/%*4/1/7983 dated 13.9.85,
followed by reminder vide No, EL/E/227/(Q/1-630 dated =~
8.4.87. _ s

The widow is now 32 years' old, The only son
is still minor, They are passing days through serious

R

economic crisis, RN

Hence, you are requested to aproint the widow
in any Group 'D' Dost on compassionate ground.

~ SR

Yours faithfully,

for General Secretary,
' N, F, Railway Masdoor Union, Pandu,

Copy to- The Secretary, N.F.,RatIway Masdoor Union

Union New Pongaigaon (2 copies) for information,
One copay may be handed over to Srimati
Balbuli Talukdar of DEE(W)/NBQ's office.

S4/~ Illegible,
12.4.88
for General Secretary,
N, F. Railway Mazdoor Union, Pandu,.
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Northeast FrontiegT Railuay,

/

' / CopP 0ffice of
No«SB86E/81/1{uW)MU Pt=1/ Date 9.6,89
Soq064 N

e MLG.

—

To ¢ DEE(W)/NBQ.

Subs~ Appointment on compassionate ground
infavour of semt, Giri Bala Barman
W/0. Lt. Manomohan Das Ex. Khalasig”

Ref :- Your letter No. EL/E/257/a/1/1427
dte. 29.7.88 & EL/E/257/q/1/620
dts 11/120‘5';’.89.

Late Manomchan Barman disd on 8.1.73 and
 the widou applied aftar 12 Y:s.'of her hesbands
death for Apptt. on comp. grounds and enus it is a
time Earrad caseg and cannot be considerad as par

extant rulas,

The widow may be informed accordingly,

sd/- For cop/Maligaon.

Copy of COP/MLG's letter is forugrded to smt.
Giribala Barman Ww/0. Lt Manmohan Barman, Vill,t

Naitamari P.0., Basugaon, Dist, Kokrajhar (ASSam)u

sd/~- Illagible,
DEE(W)/NBQ.




To 3 Qi(P)/MLG.

.Y

Northeast Erontier Railway.

Office of the
DEE (W) /NBQ.

f

 No.EL/E/257/%/1/ Dated, /9/91,

Sub :- Appeal of Smt.Girebala Bamman W/o Late
Manmohan Barman, Ex.Khalasi under
DEE (W) /NBQ for appointment in group
"D post on compassionate.ground,

| An appeal for app01ntment on c0mpa551onate

groung was submitted to GM (P) /MLG by Smt. Glrebala Barman
W/o Late MonmohanBarmanAEX.Khalasi after a long interval
in the year'88 due to illetrate & egnoranqy of the‘widow,
although her husband was éxpi:ed in the ?ear 1973. Copy
of‘the.appeal also was submitted by widow to Secy.of

M, Ue Néw Bongaigaon Branch. aAs per ydur letter No.
586E/81/1 (W)MU Pt.I dated, 30.5.88 you were asked to

submit some particulars of the widow in a prescribed

proforma sent for your end.

Vlde thls office L/No. EL/E/257/Q/1/1427 dt.

1,7.88. The desired particulars in prescrlbed proforma

was submitted for considerav' athetically on the

ground that she belongs to ORS widow nd her financial

. 3
I — T Tepe

condition is very poor which does not permit her for

- survivel with minimum pension at present.

District Eléctrical Engineer(w),
N.F.Rly/New Bongaigaon.

—
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Duglicate
Book NO.=- ' Serial No,2985

Primary School Leaving and transfer certificate 2000

Certified that Sri Bhabesh Chandra Barman’

S/o Late Manmohan Barman,Caste - Hindu is an inhabitant

. of village Nayanchara, P.S. Basugaon, Sub-Division

Kokrajhar district Kokrajhar was & student of 818
Sonamukhi Nayachara Primary School. He completed his
education on 30th day of April,1985 in this school. He
has passed in 1§t_division in the class IV(four)final
examinétion of the gchool, His character was good
durihg his study in the school,

His age on lst January,1985 is 11l(eleven)

years 4(four) months 20(twent¥) days as per the school

Admission Registrar.

1

sd/- Chandra Mohan
Head teacher/mistress
818 No.Sonamukh Nayachara Primary
School,
P.Os -
District =

Date : 10.8.2000

ot
W
@

'4



N

o0 !
®
"

" - e —————.., \)(b '!
ot el afeew | :
Sontrai AL ey rivuapl E % =;
£ < g
2 MAR 2 NN -
. ‘ . z9P
¢ mi > 5. 3\
[ 3
Nvanats Beuok 64

RSN R L

BEFORE THE CEIIRAL ADMINISTRATIVE TRIBUHAL, GUWAHATI BEICH, .
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GUWAHATI .
' 7 THE MATTER OF ‘>é
Qe Ae TOo. 116 of 2002 fz
1 1. S1t. Giribals Bormon ‘ (¢ 3

Widow of Latc Mon Mohepn Barmaon .

Sri Bhabesh Barnén

Son of Lgte Mon Fohon Bornin,
Bx-Kholesi wider DEE/WS/HNow Bongolgaon,

1T« Fe Railway.

soes App]j_cmlts .

- VS ¢« -
Union of India.

The General Monager,
I «FeRoilwey, Maligoon,

Guwahoti=11.

The District Electricel
Engincer (W), U .F.Railway,

Heow Bongoigton e

The Chief Persomnel Officer,
e« Fe Roilwoy, Maligaon,

Guwahoti-11.

¢

esas Respondents .

THE MATTER OF :

Writton Stotanent for chid on behalf of the

1S pondeits .«

Contlesss 2
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The onswering respondents nost respectfully beg to

sheweth oo nder

T That, the enswering respondents have gonce through
the copy of the applicction filed by the applizants and hove

mderstood the contents thereof.

2e Thot, the application suffers for wont of velid

cause of zetion ond or right for filing the applicatiom.

3. Thot, the gpplication is not nointoinable in it8

present fom gnd is £it one to be dismissed in limine.

e That, the application is barred wnder the low of
Tirdtation ond Under Scetion 21 of the Central Adninistrotive
Tribunal Act, 1985 It has been filed after morc than 30 yeors
fron the date of death of Late Mon Mohon Bamon who wad working
a5 Khelosi wnder District Electrical Engineer (W.S.), Hew

Bongeigoon, N.Fe Reilvwey.

Reecord shows that

(2) ant. Giribele Bamen widow of Lete Mon Mohm
Bamaon applicd for coppassionate appointment on
2.9.1985 for the first tinc i.e. after about

12 yeors from the dote of decth of the ex-anployce,
Hor gpplication for appointnont was rejected in g
o LI

1989 py the Railwoy Adninistration RH romd of

its being tinc-borred.

Contdesseel
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‘ﬁ“' Per
a. F. Riy,

(1) Mo 'e:pplication for eppointment appecrs to have
bean subnitted for compassioneste '&ppointmcnt by
the applicent No. 2 i.c. Sri Bhebesh Ch. Barnen,
the gon of Late Boaman though o5 per rule, the
application for appointnent of son is to Dbe

nade within 2 years of attoining the majority.

It appears, the boy abttained mejority in Avgust,

1991 end oven if perind of 20 yeors is taken, he
should have epplicd for eppointncent by Aygust,

1993«

5. Thet, none of the allegotions/evements of the
oppliconts in this epplicction ere aduitted or cccepted oo
correct save and except thosc which can be shown to have
been bome by record Or are specilfically admitted by the
respondents h@rc{undcr end the opplicants erc put to stric-
test proof of 2ll such statenents which cre not adnitted

hercunder s

Ge Thot, oll actions taoken in tho case ore quite in
consomance to the rules ond procedurcs in vogue and all
actions have been teken after going thoroushly into the
nerit ond facts of the case and there hos been no illegality,

jrregularity or arbitrariness otc. in the caose o5 alleged.

7 e That, ror the soke of brevity, the respondents have
been advised to confine their reply/submissions only to the
relevont points in the casce which are naterizcl for the purposc

of o proper degision in The casc and thus the neticulous

Contdeosss oLk

v
A

sennel Uttio®

{ Maligaea.

Guwaheti-38
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donial of each omd every statenants of the eppliconts hove
beon avoided without admitting the corrcctness of oll state-

nents not admitied in the written stateonente.

3o Theb, with regerd to avernents at parcgrophs k.i,
ka2 gnd He3 of the epplicetion, the respondents adpits only
the stoatenents which cre horme on records .Et is 2 fact thoas
Lote Mon Mohon Baman cxpired on 8.1.1973 while he was in
service on the Rcilvfays 2o Khelesi ynder District Electrical
Ehgincer/Workshop/licw 'Bongeigam and he hed faith_i‘?/ i*ecorr.l'
of scrvice.

The amoexures attached to the gpplication B, '131 R

and ¢ shows inter-alis that the widow of Lote Bomon

wes gronted Fauily ponsion with offect from 8.1.73 at the
rote Of B0 /= per nonth oid that os the cnoynt of B5.262.00
which was sant by Money Order to her was returmed by the
Postod cuthority, she preyed to the Divisiongl Accounts
officer, Alipurducr Junction to scnd back the enownt to her
after deduction of the Money Order Comission o8 to save the

bereaved fomily fron stervation cte.

The-t, with regard to coverments ot paregraphs hde
nd k.5 of the epplication it ic subnitted thot nothing are
accepted o5 correct cxcept those which arc bornc on records
or erc admitted specifically hereunder end that for the rest
of the sverments, the appliconts arc put to strictest proof
thorcofs It is subnitted thot the Welfarc Inspectors of this
Railvwey *6@!\&99 voerious welfare jobs for welfarc of the staffl

ond theoir familics including rondering cssistonce o the
faily of the decessod cnployec to get the final scttloment
. ducs cte. whorever they require and sccks Such essigtance.

I Contcdeess -5
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A5 this is @ case of more than 30 years old it could not
be escertained o5 to what cctions were taken in the presait
case ab thot relevant time. However, fron own osscertions of
the e.pplic-cnt in this o.pplicb.ﬁion it appears that o Welfore
Officer visited the residence of the cx-cmployee after ; [Té( [
rcecipt of the nows of decth of the cx-auployce (Late Mon /
Mohon Bamen) and rendered necessory assistonec. It does

not appecr to be correct contention of the applicont (widow

of the ex-cmployce) that she was not gui ded to subnit
application for appointnent on compassionate ground and

henee the gllegations arc not adnitted.

2.985 and 31.3437 o5 stated to have been forwarded by the

*

—
th is also submittod that tlhe opplicotions doted

District Elcctrical BEngincer(Ws)/liow Bongaigaom vide lotter
o JEL/E/ 227/ Q/1/7883 dated 1349.1985 and Mo L/ E/227//1/
630 dated Beke87 does not gppear to have been reccived in

the General Monsger(

office. However, the epplication

deted 3046 .88-€5 wes forwarded by the District Elcctrical

Mging Tow Jéongaigaon vide his lettor Mo EL/E/257/¢/
dated 1.8.88 wop recoived end exardined but the
request/proyer for eppointnent coulld not be considered as
{,110 application for appointment was reccived from the widow
efter o lepse of 5 yecars fron the date of death of the _
ex~criployce. Morcover, the Zonel Railways hove no pRERXER
power to consider the cases of nore thon 5 years. Rather,

it appecrs fron the evements of the applicants thot they

epproached different cuthoritics including Redlwey Ministry

"at ow Delld .

As per Roilwey Board's letter Mol .E(NG)/ITL/78/
RG=1/1 dated 7 +4.83 applicction for cppointnent should be

nede within 5 yoars fronm the dete of dexth of the cx~criployce.e

Contdeseeedd
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Thot, o8 regerds averments ot parcgrophs b6 and
b7 of the epplication it is subnitted thot os she (Applicent
o.1) sulmitted application after 5 yetrs from

the death
of her husbond, her proyer becone tine-barred and hence in

terns of Reilwey Board's letter dated 7 44+483 quoted abovey

it wos not within the competence of the Zonal Reildweys to
econgsider her casce for gppointaent on co

npossionate ground.
Proot, Cﬁ’wv}w‘-‘“’xw Flz o, € (NGO 78 9~‘°~‘1]‘
AR N4, B3 As @rraxed Rowla o, Armasieay

Further, it is subnitted that no epplication for

- e

appointent of Shri Bhabosh Ch. Bamen. (applicont 110. 2)

gom of Late Mon Mohon Bammon, cx-cuploycc wider District
Elcctrical Engincer/WHew Bongaigaon hos been rececived.

As per rule, the epplication for appointnent of the sm

of the cx-cnployce is to be nede within 2 years of attei-

ning nejority. Fron the School certifice

ate aiclosed by the
applicent it is rovealed that the School cervificate weos

issucd only on 10.8.2000, in fovour of Shri Bhabesh Ch.

Baman which indicate clearly that tihe' widow did not apply

Tor her son's eppointnent on coppassionate grouid.
3'& A9 o\ €

e Lo N Bve )99fRe-T 23 AL
A’@% ,:,Q‘/T;;:l (%f?eq STk 9—2-7.1@5‘0 Q)Mi.mm/f\m o
Thet, osithe grow

as /\h:;ve 2150 been subpitted

wder this peregroph .7, the following subrissions arc
nade o5 wder @

-

~

¢1i) that nonc of the grounds oo nentioned wder
SUb=-parsfre

5

C‘.I)hS )4'07 (3-’), )'}'07 (b), )+o7 ( C), )+0'7 (d)’
4.7 (f) and k.7(g) arc admitted o8 correct or
tén;*.ble -e‘ziclf : hmco denicde. It is deoniced thot

the inpugned order dated 940.89 is illegal

or thot there were any lapsces or deficioncics

ctce in the Welfarce Officer

~r ~

o5 clleged or

Contlesesd/
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there were deviation in the object and policy
of Welfarc Schanc on the Roilways or thet the
Order doted 946498 rejecting her tine barred
epplication wos passed without application of
nind or diligence or theye hod been of oy

Y

vinlotion of naturel Justice ctce

11 That, in vicw of what have beon subnitted in the
forecgoing paregraphs of this Written Statonant, none of the
gromds o5 nentioned in parcgraph 5 ond rcelief oo clained

mder parcgraphs 8 and 9 of the application ere sustoinable
wider law and faet of the ces c, and [ o8 such, the proyers

of the appliconts zare Liable to be rejected.

It ic aaphetically deniced thot there hos beon any
act of ne .Lflrlc herasspent or discrimination or whinsical
or mlilatcr§;~1 or arbitrary cction in the casce or that there
has been eny denial of sociegl or _ééo:mnic Justice &5 cnshr-'r-
ned in the Constitution of India or tTherc has been ny i 1lc'"c.l,
arbitrary or aay violation of naturel Justice and or adninis-
trotive foir policy or violation of Articles 14 and 16 of the

Gonstitution of Indice.

It is subnitted thet, there iS no il.ulx, of the
ailwey Adninistretion in the case end that the epplicants
shoyld bleme thanselves instead of putting blame on the

oilwey Adninistratione.

12, Thot, it is sulmitted that all the actions token
in the cosc by the respond 1onts are quite lege l, velid and

proper and have been token after duc epplication of nind ond

COlltd. seoe -8

Suwanat. 18
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that the present casc of the gpplicants is based on wrong
premises end suffers from pis-conception end nig-interpre-
totion of rules and lgws on the subject, besides bosing on

sumise/presunpbions only.

13. Thot, necessary enquiries arc still wnder progress
and the answering respomdents erave leave of the Hon'ble
Tripynal to file additiongl Written Stotementsk if found

necessary after such enquiries, for ends of J ustice.

ik, Thot y vider the facts ond circunstoices of the

case, o5 stated in the forcgoing percgraphs of the Writton

gtotenont, the instmt gpplicction is not naintainaple ypder
’ L b3}

lew ond fact of the case end is 1iaple to be disnisscd.

ssesase Vorificoation

Suwanaw. il
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VERIFICATION

I, A»H» mgo\m Son of
Lote ©.0. Gouxbe cged chout ﬁ K  years

by occupction Reilwty service, working as chiel

“Peﬂrﬁ.scnnel) e)—p?ge:«r /A::lmn) of the N.F. Reglwey

Adninistration at L9, glbfj =14, 4o hereby
solermly affim ond sbate that the statoments nade

in percgrophs Lot 1 ero

truc to ny mowledge and those nade in paregraphs

= ) 3, . ol O are based on

infornation os gathered fron rceords of the case
which I belicve 0 be true end the rest arc py
Ible submissions before the Hon'ble Tribwal and

T sign this verificotion on this Y—L—gj doy of

m W"G’Q‘/ ’ 2003 .

NORTHEAST FRONTIER RATLWAY::
FOR AD OF BEHALF OF
UHIO OF IIDIA.

@Ml Personnel Otfiecy(A)
w &, Rly, { Maligaos
Guwahgti-11
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. Copy of Rly. Board's lotter No.B(HG)tII/78/RC1/J dated T.}.03.

Do Ceen

r
.‘_ﬁr’Sub:~'Appaintment On compagsionate groupds. - ; i
SRS A cen f : o !
T I R L L R S
.+ cInstructions rega ding appointmant.Qn'compaséionate - . ‘
- grounds have beenrissued Trom time to tims . The instructions :
currently'igffor¢e'§re‘thbse coptained in Board! g letger ’ '
- U2.EQIG) II1-18 /RCY /7. dated 30 .4 41979, &3 modified from time to , ,
time thereafter.gThese‘haye now Leea consolidated and are ‘o . B
e TOProduced below, Tor the inforuagion erd guidunce of all wh i
' concerned . B e , ‘ . T
- T ““,',::v ‘l: ",‘_l’ A i.“' T J ! , . ! ]
Ii. Lircumstayices' in which.compagsioncte appointrent - -
U my ke mdde. i S :
' o Appointmeats an compassionate grounds relate to tii.,..e
“. ‘appointwents which etn be made af dependents of Railwey .gei- it s
) who logs their Uves in the course of duty or-die in hern. . :
-bbherwise hile Im service or are nmedicw)ly incapactnatod. “Le .
bircumstancegrin-which APpointuents on ronpassionath £rounas my
ﬁe mde are.ag bélow: 7 !
. B B ) s : )
f. SN Y ,When Railvay servant s loss their lives id the
T . - Csurge of duty or et socxzinpkad cripp}cd b o S
. . . thoy caunot. do any work (this 8lso in the cour -c . '
T -, oftduty < for example, loco and traffic rumni, - ..
3 o =L In chargo of troiing involved in acoidu..s). ' |
t . . . "\ ) I ) ) ' : . l‘
(11} When Railvay employees diec in harness while i
i | service ‘before retirenent . ' o
B ot RN % . : - .. 2. ’-’.'
P Kli;)"where An cmployee' s whercabouts are not know. for
o 777 . a'period of' 7 years-and the settlement duwes . tho
SN - employee are paid to the family on this BCCO...b 4
o o This limit of 7 years may berelaxed to. 3 yeirs
. v on ‘the merits of each casge with the approyal : r
) ﬁ,“' oo ‘?the,GenQralfManagex, stbjcct to the conditio: t,.at
o0 oothe services of the Perswn appointed on comp: . sio~
L0 0 nate grounds would be tcrainated in case tho T
P L 'missing_emplpyee’ig.traccd subsequently. . .
. R ',‘ o S . f - i '. ' ., . '
o "(iv).fyhenfRailway euployecs “become erippled while in
AR :;segvige.gr develop.-serious ailuents like heart
A -, 'diseases, cancoer ctc. or otherwvise medically
w :-;.deqazcgoriscd\far thez job they are holding 22
LU o o altornativo job of the’ sam emoluments cei, be
. : - ~offersd to them. . N ’
Note: ~ The appointiment on compzssionate ,'rounds is admigsi..e
, $0 the dependent s/wards of regulnr cnployees only.,
. Porsomeradigiidex '
A : lv. . :, l . . *
ot Lok \ _ , , ,
. . \.’v', . -..‘;v _;'w_‘v:.’: 'v : o T . . Cm‘ltd,'.2a-
' . : m’ . ., . e
o S
Yoo .:‘ i, ": N 1
R I i, 1Y .

vaAuu!..H».



P ao b
= e ‘-. lq’ v
vl L " ! 1,
A BT b b o o R
W Lo [BRER o ;‘ -.,' | PR : '
N R N C i : o -
N i I AN T l’ ! oo Lo . \\
ICHER BB T LB ARSI T O i, Pty . / - . K
-V W PREEE N (i’::l..i' i i T ! T ’ . o . .
S O R T B R :
w g 5}3'.1?-f Piooe2= ; -
S T T B | S . :
R A (BN :
IT.y Persons’ e

- of an e

i.of’dgty}pﬂlg&ptber Caszes relaxation of the § ye
A.requireqthewapproval‘

. Tﬁéhéligﬁbility_Qf,a”neaffrelativeftbhs

{ . N . .
Lo e e D ) ,
lizible to.be appointed:on compassionate “rounds.,

(N

R R I A O |
e }jF#$on[dgught,r/widowéwidower ofthe employees are eligible
‘t0 be apbdinted’ on compassionaté grounds in the circumstances in
,whithspgﬁgggpbiﬁtménts.arefpermissiblé, ‘The benefit of coupa <~
‘ssionapeggppoiptqenqsimay.also;be extended to a ‘near relat ve",

& L1 ] . Ol -anea ; 1ve’ uch appointments wil. be
)suqugﬁ;ppﬂtqegfo%lowing conditionsg:q - ; L
ey I AT v R R

st

NS e
he’ mdeiwithin la perio
‘thie even th eifitling the'

.‘thezwidbw{céhn§p~¢§ke up employment & tl
" pinor) withthe' ap

‘thaini@gﬁinqiﬂdividual'cases.“'-

i ":I sl o o B e ‘r N ,
o r@héﬂé@pléyée;oﬁ the ex-employee shouldfhaqe'no son of
S M,Qaughpgﬁ@othhe son,or daughter is a minor onc and the
il v Tedvidow/widover capnot talke up an ‘employmert
po e SR e S . '
(1 f3A,¢l¢ar¢dertificate'should be forthcoming from the wife/
v oo awidow/widower that. the near relative will act as the
. "ﬂ.;jprg§d;yinner of the family. 0
o ey IR M

SRt . .
hIf“ﬁhétfandly certifies at later date that the near
t'relative who yag appointed on compassionate Jvounds | -
refused to support the family the.services o, blut 50 s
emp%qyee are liable to be términated : T

LS .
AT

Once,a ncar relative is appointed on compassionate
grounds no further appointment should be giveoa later
to.al.son or a daughter or the wife/widow/widosor of
‘the-employce on compassionate groivnds. The apoint ment
0f.a' near relative should not Be considered 40 a gon .
v prithé daughter or the wife/widow/widover i

s already
'thorkgng and is earning.
T :,. :.;, §oe . ’ v . -
4 .

’
N . .

L o0, . [P R~ Lo X e
Neapﬂﬁelative=w0uld.normally mean a blood rciation
| .wha~.can be .considered ‘to be a’'bread winner f{-r the

el family . A
IIIO‘LT

Do 1limit £or making compassionate appointment, ¢ .
CEaNorwally all appointuents on coup

]
[
I

d'of 5 years from thé date :of oucurrence of
eligible person to be aproinfed on inig

ground. xThis.period.of 5 years may be recla

the $onsfdalizhters are

proval of ﬁhe-Génerai"Manager'in”dcﬁcrving

cases:wﬁﬁle&QbmpaSSibndte appointients are sought o tiie ground
,Q;oxqgjioging hig life or getting 'crippled in

ar limit will

, 3 of tle Ministry of Railvays for wirich
urposefthe requisite reference giving special reasdns for the
Proposed reldyation should be made with the personal rccownenda-
tionfofitme*Qenergl Manager baged on thevspeciql,ciﬁcamstchcs-

@
. . . ’ ! Ny
4 i s [

'\!O(Y<k | cégtdfuﬁ.:

[ oot f
i
i

xed \Weire: oy exaapleg
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|

Une course
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qunass1onate
1rd1n6 age
R r to the
_ Yy be -
Se¢. The' lower ave llmlt
ent  ip Government may
the, <Pe€rsonal. approval of the
lower age limit beyond. one
oﬁfthe Mlnlqtry of-Rallways
[ :

te grounds shouldq be m
ike - Offlce blerks, Commcr01a1
Sy etcs ., No appointume should pe
; nj ompagslonate grounds-in an 1ntermediate graq,
3018 wmch",..,, ri.liﬁ‘,, irely bysp:t*omofsion'-'c foS on compai
'} ssionate 8{99&@53:g6' Ot i Permigsiple: in«he- Category or
§~TrafflpwApprentﬁbes/COmmer01 prentlces(grade ‘Rse

u

455*700) and
550-750). p

becay ge dlrect-
ately very llm1tbd

1n 5

cd bcrore mak

Yow i Thed 1¢at0Q appl g for av
4 ngun};ls’}'S’sho{fld&? A

p01ntumnts on’ compacsionate
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